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(b) While no . licence was pending 
with aoy of the u20.Nationalised 
Banks" for opening Ii. braDeh ~in Guna 
District, Bank of India as 00 31. 3, 
1984 was holding a licence for opening 
an office at Suladia in Rajgarb Distflct. 

Forgery and Misappropriation in 
Bank 

4801 . SHR) SURAJ BHAN: Will 
thl! Minister of FINANCB be pleased to 
s tate : 

(a) whether a criminal case of 
forgery and misappropriation of nego-
t iable instruments viz .divident warrantc; 
drawn on various ba nks (supported by 
photo copi s of the forged instruments) 
was registered at Dibrugarh P . S. 
(Assam) on 30 June, 1984 as directed 
by the Additional S. P. of Dibrugarh ; 
and 

(b) the follow-up action taken so 
far, if not , the reasons thereof? 

THB D1!PUTY MINISTER IN 
THE MTNISTRY OF FINANCE (SHRI 
JANARDHANA ' POOJARY) : 
( 8) The Re, .. rve Bank of India has 
reported tha t as per the information 
received from the Add, S. p. Dibrugarh 
through the State Bank 6f. India no 
fraud /criminal cac;e was r' gistered at 
D ;brugarh Police Station on 30th June, 
]984. 

(b) Dces not ari e. 

Loans Sanctioned by Banks Under 
SeJf-EmpJorment Schemes in Ujjain 

4802. SHRI SATYANARAYAN 
JATJ;YA: Will the Mini ter F1NNACE 
be pleased to state; 

Bank of, India 
o , , 

-do-

~o· 

Canara Bank 

Punjab National Ba 

(8) the parliculars of the', pe 001 
in Ujjain Djstrict in M d ya . Pra'des 
who have been sanctioned loan under 
the Self-employment scbeme; 

1~ , 

(b) the amount of loan Dctioned 
and the names of the bank$ wtlich sanc-
ti~ried the Joan to each ,of, tb ' ,per 9ns; 
and . 

• " .,. •• : I • , ••• 

(c) the names of the in ustrieS or 
business for whic -tbis loan has been 
sanctioned to them 1 

' .. 
THE (DEPUTY MI t TEA: ' ' IN " 

THE MINISTRY OF FINA CB (SRRf 
JANARDHANA POOJARY):(a) and (b) 
The Office of the Developmen ~ Commi-
s ione r, Sma~1 Scale (ndpstrie' ha \Ie 
repor,ted t.hat in UjjJ.in I;)j t iet ! in . 
Madhya Pra l.fe sh Joan.s a!l1oQflting ,: to : 
Rs . 129.83 lakhs were sanct';on' .. d bY .' 
banles for 880 cases upto 31 Sf March. 
1984 under the Self Employment' Scheme 
for Educated Unemployed Youth. l .. '. 

(c) The Scheme for providing Self-
Employment to, the Educat~ lJnempJpyed 
Youth envisage creation, of · v.arion ' 
productive ventures in indu try, ~ervice$ ., 
a nd bu ine s for the educlted unemp -
loyed. - . 

, 
Punishment for Grollndin {)f' 7().1. I 

4803. SHRI BHEEKHAB~'IAI . " 
Will the' M inis ter of TOURISM AND 
CJVIL AVIATION b .! pleased to slate: 
(a) whetht:r the , officer respe", ible for 
l;roun~ing of " t~o , Boeing 707 Qtl 28 
February, 1982 have ~ot been~ de~~. tcly. , 
punished; 

, , 
(b) ; .'wh~t.ber - it! -a , « ct ','that -the 

gro~ndang ,involve~ an ,e-xpen<Vtpre- t 
the tune of five lakhs j and · ' 



. , , 
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Written Anlwen 

(C) whether Government will 
propose to award ID or penalty in view 
of seri~oess of matter? 

THB MINIS OF STATE OF 
THE MINISTRY OF TOURISM AND 
CIVIL A ' 'rro '(SHRI HURSHEED 
ALt\M, KHA~ : () Necessary puni-
tive actions bas been taken against tbe 

rrillS omc.,Js of Air India and Indian 
J Co poi'.t' under the provisions of 

rei vant rVJce rogulations. 

(a) 
approxi 

The expenditure incurred was 
el, . 4,92,293/-. 
I 

(b) The pUDishernent already awar-
ded to tbo concerned erring officials is 
considered adequa ae. 

,-

EDq if), I ""' Werti 
CodltD 

Bank of 

I 48O!J. SKRt:li. BALANANDAN 
Will tbee, inist r of FINANCE be 
pleased to state :~ 

(8) betber the Reserve Bank of 
lodia bas conducted an inqu"r into ~be 
working of he Bank of , COchin and 
found oUt serious irregularities ;' 

. ' , 
(b) w~tber the Bank is not in a 

position to pay their present and future 
depositors in full as their claims accrue . 

(c) whether the sticky advances 
considered by the Reserve Bank of hidia 
as irrecoverable 'amount , to Rs, 23.S1 
crores: 

(d) whetber tbe erosion in tbe 
values of the as~~ts is to th ... tune of • ' • r 
R.~. 81.6 crores; and 

(e) ,if ,so, the steps taken ~y the 
Reserve Balnk of India to "roteot the 
interest. of tbe depositors aod ., Clients 
of tbe Bank of Cpebin1 

THB DBPUTY 'MINiSTeR tIN THB 
MINI T:V OP FI ~NCB (SHRi 
JANARDHANA POOJARY) : (a) to (c) 

. 
~ .. 

The Bank or Cochin Ltd. is a priVate 
sector scheduled .commercial bank and 
its activities in banking matters are 
overseer by t Reserve Bank of India, 
under the statutory powers conferred 
on it by tbe Banking Regulation Act, 
1949 ,nd the Reserve Bank of India 
Act, J934. In accordance with the 
provisions of the- above Acts, Reserve 
Ba?jk of rnd(a has carrie~ out. an in .rec-
tion of the said Bank. , ' 

Reserve Bank of India is closely 
monitoring 'the affairs of the llank of 
Cochin Ltd. To treng f h~ n .the rlunase-
ment of the bank, an experienced retired 
banker and an official from the Re rve 
Bank of India have been appointed as 
additional directors on the Board of tbe 
Bank of Cochio Ltd .. Furt r more, a 
retired senior officer from Re erve Bank . , 
of Iridia bas b~en entrusted witb the 
responsibility of looking after the 
du ties of the Chairman and Chief 
Executive Officer till the appointment 
of a full time Chairman and Chief 
Executive Off,cer. 

Robbery in State Baok of Bikaner aod ' 
Jaipur, New Ro tak Road Del 

4805. SHRI B.Y. DESAI: Will 
tbe MiDi~'er of FINANCE he pieased to 
state : 

(a) whether State ~nk of Bikaoer 
and Jaipur's Br~')ch at New Rohtak 
Road Delhi was (obped by ~ndit on 
June 4, 1984; 

(b) if so, whether RI. 5 laths cash 
were tobbed by these bandits "r6m' he , ' 
Bank; 

(c) if so, whether sufficient s curhy 
measures were oot provid.ed at the 
Bank ; 

(d) if so, whether be bad paid a 
visit to the Bank on S June, 1984 and 
had sugge ted certain measures to· check 
such types of iocidcDtS 'in the Bank; aDd 




